
RATIFIED MINUTES OF MEETING No.01/18 OF NORMS COMMITTEE-! (DES-I SecrtONt
SCHEDULED TO BE HELD ON 11.04.2017.

Please

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) lt is also informed that all applications/representations/reply to the Deficiency
letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-
l. The email address is: darshan.sinqh@nic.in and nc1.dqft@nic.in. All firms are
also requested to mail/send their present valid email addresses so that
correspondences can be made through email only.

The meeting No. 01/18 of the Norms Committee (NC-l) for the licensing year 2017-2018
which was scheduled to be held on 11.04.2017 under the Chairmanship of Sh. Darshan Singh,

Additional Director General of Foreign Trade to consider the applications under Duty Exemption /
Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure
Volume. The following Members of the Committee were present in the meeting: -

SI.No Name of the representatives &

their Designation
Room
No.

Telephone No Department

Sh KK.TIwan,IA 476 23062622 DHI,UB

2 Sh S K Jain,DO 428A 23063321 Extn 3318
23063166

DIPPi U B

3 Sh Kanwalinder Singh Sodhi,

Asst.Dir(MeCh)

736A 23063802 Extn.2459 DC(MSME):N.B.

4 Shri Harpreet Singh, AD 735 23060535 MSME(ChemiCal),NB

5 Sh K.P. Singh, Dy. DGFT 302 23061562 Extn 146 DGFT,UB
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を" rDecision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP)

: tletter dated 02.03.2017 sent to the firm on 30.03.2017 through email and decided to send final
,reminderto the firm to furnish reply within 15 days of uploading of the minutes failing which the

I rcase will be rejected without further notice with direction to the firm to pay applicable custom duty

rwith interest for EODC. Case is deferred lo 23.05.2017 .
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1 1Decision:The Commtttee noted that the lrm's reply dated 30 12 2015 has been sentto MSMEI

l lfOrCOmments on 27 01 2016 Caseis deferred to 23 05 2017                   1
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Case is deferred to 23 05 2017
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1Decision:The committee noted that lrm's appllcalon is being sentto DIPP for comments       l
lCase ls deferred to 23 05 2017                                                      .

decision: The Committee noted that the firm's application is being sent to the MSME (Chemical)
,for examination and comments. Case is deferred to 23.05.2017.
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IHQ File             lRLA File            lLic Noノ Datei3110065712
:01/80/050/00422ノ AM16ノ  131/83/040/00099/AM16ノ   121 102015

The Committee noted that the firm's application has been sent to the MSME (Chemical)

21.02.2017 for examination and comments. Case is deferred to
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Case is deferred to 23 05 2017

iDecision: The Committee noted that the firm's application has been sent to the MSME on

i04.05.2016 for examination and comments. Case is deferred to23.05.2017.
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rn: The Committee noted that the firm's reply dated 18.06.2016 has been sent to the

on 28.06.2016 for examination and comments. Case is deferred to 23'05'2017

Name:ELITE Noノ Date:1/80-

PVT LTD
1104.2017

The Committee noted that DHI representative present in the meeting has raised

in the firm's application and decided to request to the firm to furnish information as

Case No.:31ノ 6ノ80‐

ALC2ノ 2016
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/80/050ノ00190/AM17ノ 6/  18022016
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Decision: The Committee noted that the
04.05.2016 for examination and comments.

|                   IL:AЛ ITED             l1 04 2017                      1

‐22 1HQ File           lRLA FIle           Lic Noノ Datei5310018616‐ Defer       l
1  101ノ80/050ノ00128ノAM17ノ  |:53/24ノ 040/00030/AM16ノ   21 03 2016        1Date:23052017:
I Decision:The Commntee nOted thatthe nrm's appllcalon has been sentto the MSME(ChemiCal)

1  1on 13 06 2016 for examination and comments Caseis deferred to 23 05 2017                 1

Case No.:17′ 3ノ80‐       Party Namei TERUMO   IMeet No/Datei1/80-    Status:
ALC2′2016           PENPOL PRIVAttE     .ALC2/2017         Deferred

I Cise No.:36/6/80- Party Name. L & T-MHPS Meet No/Date:1/80- Status: 
,

ALC2I2O,I6 TURBINE GENERATORS ALC2/2017 DEfErrEd
. ]PRIVATE LIMITED 11.04.2017

.," HQ File RLA File Lic.No/Date:0310803636 Deferzr:01/80/050/00195/AM17/ :03/95/040/00855/AM16/ 30.03.2016 Date:23.05.2017

Decision: The Committee noted that the firm's additional information dated 05.12.2016 has been

ihas been sent to DHI on 07 .12.2016 for examination and comments. 
I
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24 1HQ FIle             lRLA File            tlc No/Date:0310803635‐ Defer       l
1  101/80/050′ 00196/AM17/  i03/95′ 040′00859/AM16/  130 03 2016            Datei23 05 2017 1

1  lDecision:The Committee noted that the firm's appllcation has been has been sent to DHl on‐rDecision: The committee noted that the firm's applrcaton has been has oeen sent to uHl on,
13.06.2016 for examination and comments. Case is deferred to 23.05.2017 .
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1  1Decision:丁 he Committee noted thatthe lrm's appllcalon has been sentto the MSME(ChemiCal)

lon 13 06.2016 for examination and comments Case is deferred to 23 05 2017
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Ittt
lrt i 1. tnformation in respect of Sl. No. 3, 4,5 & 11 of Standard Deficiency Format, exnort 

I

I I Product wise' 
II i 2. euantity of export item in meters also in addition to its weight. 
I

i i 3. euantities of import items at Sl. No. 1 to 4 in meters also in addition to their i

i i weights.

I I 4. euantities of import items at Sl. No. 5 to 9 in Nos. also in addition to their weights. 
Ilii

i lCase is deferred to 23.05.2017. _- i
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The Committee noted that the firm's application has been sent to the MSME (Chemical)

13.06.2016 for examination and comments. Case is deferred to 23.05.2017.
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Decision: The Committee noted that the firm's application has been sent to the DIPP (Chemical)
on 13.06.2016 for examination and comments. Case is deferred to 23.05.2017 .
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1331HQ F‖ e               RLA F‖ e              lLlc No/Date:0810137804 Defer331HQ File            RLA File           tlc No/Date
101/80ノ 050/00204/AM17ノ   :08/24/040/00029/AM17ノ   02052016

37804 Defer
Datei23 05 2017

Decision: The Committee noted that the firm's application has been sent to the MSME (Chemical)
i ,oh 13.06.2016 for examination and comments. Case is deferred to23.05.2017.
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Decision: The Committee noted that the firm's application has been sent to the MSME (Chemical)
,on 06.'10.2016 for examination and comments. Case is deferred to23.05.2017.
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Decision: The Committee noted that the firm's application has been sent to the MSME (Chemical)

on 13.06.2016 for examination and comments. Case is deferred lo 23.05.2017 .

IDecision:The Committee noted thatthe DIPP deficiency letter dated 17 01 2017 has been sent
to the fi「 m on 03 02 2017 and final reminder sentto them on 31 03 2017 to furnish reply
iCase is deferred to 23 05.2017
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3ision: The Committee noted thatthe lrrn reply

15.12.2016 for comrnents Case is deferred to 2

The Committee
09.2016 fbr examination

noted that the firm's application has been sent to the MSME
and comments. Case is deferred to23.05.2017.

Joecijionine committeJdecided i; i;tifylG ilim! oaseo upon the recommendation of DHI on

lrepeat basis as perM No.0510353076 dated 03.05.2013 ratified in NC Meeting No.07/80 dated
125.06.2013.
I

lnn rnay take further necessary action accordingly.

IParty Name:CORNING
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:Date:23.052017
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to furnish reply. Case is deferred to 23.05.2017.
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PVT LTD,
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The Committee noted that the firm's application has been sent to the MSME on

12.2016 for examination and comments. Case is deferred to 23.05.2017.
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,Decision: The committee decided to ratify the norms in line with their earlier AA No.0910045585

tOatea $.02.2011 under GN4.

rRA may take further necessary action accordingly.
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111.04.2017

Decision: The Committee noted that the firm's application has been sent to the MSME (Chemrcal)

on 05.09.2016 for examination and comments. Case is deferred to23.05.2017.

The Committee decided to ratify the norms based upon the written comments of DHI
dated 1 1.04.2017 dated as under:-

Advance Authorization may be ratified with %wastage on repeat basis as per their earlier
Advance Authorization No.0410160967 dated 31.08.2015 in Meeting No.26/17 dated
28.03.2017.

RA may take further necessary action accordingly.
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i , Advance Authorization may be ratified with %wastage on repeat basis as per their earlier
, Advance Authorization No.0410160967 dated 31.08.2015 in Meeting No.26/17 dated

i i 28.03.2017.
ll

I lnn may take further necessary action accordingly. t; .1- Rlurr<
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11042017

10

No.:5ノ 12ノ80‐ Name:APAR
STRIES LIMITED

Noノ Dateilノ 80-

No.:10′ 12′80‐ Name:GALLIUM
LTD.

7ノ

The Committee noted that[)Hl deficiency letter has been sentto the firrn on 30 03.2017

furnish reply. Case is deferred to 23.05.2017.

No.:12′ 21′80‐ Noノ Date:1/80-
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Decision: The Committee noted that the firm's application has been sent to the MSME (Chemical)
on 07.10.2016 for examination and comments. Case is deferred 1o23.05.2017.
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IParty Namei NUCON
‐AEROSPACE PVT LTD

‐RLA FIle

109/24/040/00281/AM17/
ILic No/Date1091 00641 61

21092016

Status:
Deferred

Decision: This case his been deferred to25.04.20'17.
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The Committee noted that the firm's application is being sent to the MSME (Chemical)
07.10 2016 Caseis deferred to 23 05 2017

IRLA File             Lic Noノ Date:03108080461HQ File
101ノ80/050′00491/AM17ノ   103/94ノ040/00578/AM17/  26092016

Noノ Date:1ノ 80¨

7
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becision: Tne Committee noted that the DIPP deficiency letter sent to the firm on 03.02.2017 and

finat reminder sent to them on 31.03.2017 to furnish reply. Case is deferred lo 23.05.2017 .

Noノ Datei1/80-

/2017

趣 ♂

Name:BHARAT
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t. Net weight of export item may be specified as 20370 Kgs'

2. lmport item at Sl. No. 1 may be allowed on net to net basis with accountability

clause.

3. euantity of import item at Sl. No. 2 may be allowed as 1.05 Kgs./Kg. content in

export item as claimed bY the firm.

RA may take further necessary action accordingly.

Decision: The Committee noted that RLA Hyderabad informed that the Authorisation was issued
on the basis of Approved Norms/ALC Norms issued by DGFT, New Delhi and hence the
ratification of norms is not required. The Committee decided to close the case.
RA may take further necessary action accordingly.

The Committee noted that ratify ihe norms bised upon the recommendation of DIPP

UO No 12/24ノ2017-TSVV/61 dated ll.04.2017 as underi

No.:23′ 21′80¨ Name:SHARPLEX Noノ Date:1ノ 80-

丁ERS(|)PVT LTD 7

1042017
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111.04.2017

10808293

ton: ine Committee notiO tnat the firm has not replied to the deficiency (raised by DIPP)

dated 02.03.2017 sent to the firm on 30.03.2017 through email and decided to send final

rder to the firm to furnish reply within 15 days of uploading of the minutes failing which the

will be rejected without further notice with direction to the firm to pay applicable custom duty

interestfor EODC Case is deferred to 23 05 2017

No.:33′ 21′80‐

10808355
0102016

n: The Committee noted that the DIPP deficiency letter sent to the firm on 03.02.2017
email and fina! remindef sent to them on 31.03.2017 to furnish reply.
is deferred to 23 05 2017
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I  ICase No.:2′ 21′80‐      ,Party Name:CLYDE    IMeet No/Datei1/80-    IStatus:
‐  IALC2ノ2016          BERGEMANN INDIA   IALC2/2017        1Deferred
,  :                  IPRIVAttE LIMITED      l1 04 2017         1

167.HQ File              ‐RLA F‖ e             lLic No/Date:051 04001 74 1Defer
l   :01/80/050/00462/AM17/  :05/23ノ 040/00331/AM17/  ‐20 10 2016           1Date:23052017

Decision: The Committee noted that the firm's application has been sent to MSME (Chemical) on
10.01 .2017 for examination and comments. Case is deferred to23.05.2017.

‐
  ICase No.:25′ 21ノ80‐     ,Party Namei L&丁―MHPS IMeet No/Datei1/80-    IStatus:
|  IALC2ノ2016          丁URBINE GENERATORS IALC2/2017         1Deferred
l                     PRIVATE LIMITED      l1 04 2017

168 1HQ File              ‐RLA F‖ e             lLic No/Datei031 0808650 1Defer
1  101/80/050/00485/AM17/  i03/95/040/00528/AM17/  121 10 2016           1Date:23052017

1  1Decision:丁 he Committee noted thatthe DHl deflclency letter dated 20 02 2017 has been sentto
l  the firm on 30 03 2017 to furnish reply Case ls deferred to 23 05 2017

1賭輛麗語鶉電繭薫電嗣諏聞

lnformation in respect of Sl. No. 5 & 11 of Standard Deficiency Format, export product wise.

For net weight of components to be manufactured from import items at Sl. No.1 to 8, details

of components with net weights thereof may be indicated.
3. Detailed calculations for the quantity of import items at Sl. No. 8, 11 & 12, supported by

length and number of pipes/tubes in the export product.
4. Net Weights of import items at Sl. No. 9, 10 & 13.
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′80/050′00490/AM17/  103/94′ 040/00624/AM17ノ   127 10 2016            Date:23052017

cision:The Committee noted that DIPP vide UO No 12/24/2017-丁 SW/70 dated l1 04 2017

raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

Repty submitted by the firm vide their letter dated 22.02.2017 has been perused which is not

complete and they may be asked to submit the following information:

Case No.:30′ 21′80‐

ALC2′ 2016

is deferred to 23 05 2017
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raised deficiency in the firm's application and decided to send it to the firm to furnish reply:-

t. lnformation in respect of Sl. No. 3, 6, 8 & 9 of Standard Deficiency Format.

2. Details of import item at Sl. No. 48 and its specific use in export items.

3. Use of import items at sl. No. 51 & 52 in manufacture of export items.

is deferred to 23 05.2017
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Decision:The Committee noted that DIPP vide UO No 12/24/2017-丁 StrVノ74 dated ll.042017

74 has raised deiciency in the trm's applicalon and decided to send l to the lrm to fumish reply:―

1. Basis for the quantities of import items at Sl. No. 1 to 5 supported by documentary

evidence.
2. Bifurcated quantities of import items at Sl. No. 1 to 29 to be accounted for in the

IParty Namei DRIPLEX
IWATER ENGINEERING
IPRIVAttE LIMITED

謳万331NoノDate:1/80¨
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No.:36′ 21′80‐ Namel NAVKAR
&FORGINGS

Name:FAIVELEY Noノ Date:1′ 80¨

RAIL
INDIA

7/  18112016

The Commlttee noted thatthe DHl deficiency letter dated 31 01 2017 has been sentto

firm on 31.01.2017 to furnish reply. case is deferred to 23.05.2017 .

Name:SPECTRUM Noノ Date:1/80-

T10N&

The Cornmittee noted that DIPP vide UO No 12/24/2017-TSW/73 dated l1 04 2017

Name:DRIPLEX
ENGINEERING
L!MITED

Noノ Date:1/80-

/2017

7/  ,02122016

Case No.:6′ 21′80‐

:01ノ80/050/00466ノAM17ノ
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Decision:The Committee noted that DIPP vide UO No.12/24ノ 2017-TSN175 dated l1 04.2017
has raised deficiency in the f:rm's application and decided to send itto the firm to furnish reply:‐

1. Basis for the quantities of import items at Sl. No. 1 & 2 supported by documentary
evidence.

2. Bifurcated quantities of import items at Sl. No. 1. to t7 to be accounted for in the
export item and to be supplied as spares.

ICase is deferred to 23 05 2017
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79 Decision: The Committee noted that DHI representative present in the meeting has raised

' deficiency in the firm's application and decided to call for following information from the firm:-

(i) Calculation, weight length of item 1 to 4 in E.P.
(ii) Quantity in numbers for item 7 in place of sets.

ICase is deferred to 23 05 2017

l-Ease lfo;llilgG- - --- ip".r'', Nfi;: BORG--- Mb"t No/Date:1/80-
lao lru-czzorz lwnnNen EMlsstoNS ietcztzotttlI i ISYSTEMS INDIA PVT LTD ]1!1.201? _r*a_.+.

,771HQ F‖ e               
‐
RLA FIle              Lic No/Datei031 0809831‐ Defer

‐   :01/80/050/00499/AM17/  :03/94/040/00760′ AM17/  14 12 2016           1Date:23052017

1  1Decision:The Commlttee noted that DEI丁 deflciency letter dated 21 02 201 7 has been sentto the

l   firm on 30 03 2017 through ema‖ to furnlsh reply Case is deferred to 23 05 2017
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ICase No.:21′ 21′80‐     IParty Name:丁 ERUM()  IMeet No/Date:1/80-    ‐Status:       
‐

lALC2′2016           PENPOL PRIVATE     ALC2/2017         1Deferred     l
l                   L:Arll丁 ED             l1 04 2017         1           :

101/80/050/00481/AM17/  :53/24/040/00023/AM17/  02122016           ‐Date:23052017
‐Decision:The Committee noted thatthe lrm's appllcalon has been sentto MSME(ChemiCal)On
10 01 2017 for examination and comments Caseis deferred to 23 05 2017

Status:
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No.:39′21ノ80‐ Name:APAR
LIMITED

Noノ Datei1/80-

otCommerco
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「
Decision: The Committee noted that hard copy of the firm's application
received and decided to send reminder to the firm and RA to forward 4

DGFT HQ for consideration of the case. Case is deferred to 23.05.2017.

has been not been
sets of application to
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Case No.AIR-110 M/s
Motherson
Sumi Systems
Ltd,   New
Delhi

HQF.No.01ノ80ノ050ノ00541ノAM15ノDESi Lic.No.&date
Meeting No 01/18 RA.F No.05ノ24/040/00407ノAM15 0510377258

dt 27.012014Datei ll.042017 Request for fixation of norms

ffiotedthatFirm,srequesthasbeensenttoMSME(Chemical)on
05.07.2016 followed by reminder on 29.03.2017 for examination and comments.

Case is deferred to 23.05.2017.

Case No.AIR‐ 138 Mノs UNl 1/TL
Precision Pvt

HQF,No.01ノ80/050ノ00417ノAM15ノDESl Llc.No.&date
Meeung No 01/18 RA.F No.03ノ 95ノ040ノ00338ノAM15 D3馨弾J理理学綱k.P

Ce話満■稀
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NamelM M AQUA Noノ Dateilノ 80-

LTD.

for examination and comments. case is deferred to 23.05.2017.

No/Date:1/80-
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Party Name: FRIZAIR



Date:11.04.2017 dt.18.07.2014
Decision: Shri Dilip Naik, Manager ( from the firm appeared before the Committee for'Personal
Hearing'. He was not able to provide details sought by the Norms Committee. He has been advised
to provide further details as suggested during Personal Hearing to enable Norms Committee to take a
decision.
Case is deferred to 23.05.2017.

S No 03

Case No AIR‐ 139
Comp  lndla
Pvt.     Ltd,
Nashik

M/s Auto HQF No 01/80/162′00007/AM16ノ DES: Lic No &date
Meeung No.01ノ18 RA F No31/24/040ノ 00142/AM13 3110056333

dt27 11 2012Date:1104.2017 Request for fixation of norms

Decision: The Committee noted that the DHI deficiency letter sent to the firm on 30.03.2017 through
email to furnish reply. Case is deferred to 23.05.2017.

S No 04

Case No.AIR‐ 178 M/s.
Donaldson
lndia Filter
Systems Pvt.
Ltd., Gurqaon

HQF No.01ノ80/050/00145ノAM16ノDESI Lic No.&date
Meeting No.01/18 RA F.No 05ノ23/040/00074/AM16 0510394576

dt.16.06.2015Date:1104.2017 Request for fixation of norms

Decision: The Conlmittee noted that the firm's request dated 15 03.2016 has been sentto DEIT on

15.07 2016 for examlna‖on and comments and commltee decided reminder DO to DEl丁

Case is deferred to 23.05.2017

S No.05

Case No AIR-77 M/s Glovis lndia

Pvt      LTd,
Sriperumbudur,
丁N

HQF.No.01/80ノ 050/00315/AM16ノ DESl Lic No &date
Meeung No 01ノ18 RA F No 04/24/040ノ 00124/AM16 0410161029

dt.21092015Date:11.04.2017 Request for fixation of norms

Decision:丁he Commlttee noted that DHl vide UC)No 3(01)ノ 17-TSVV(B)dated 30.03 2017 has raised
deficiency in the firm's app‖ cation and decided to send itto the firm to furnish reply

Case is deferred to 23 05 2017

S No.06

Case No.A/R-153 M/s Larsen &
Toubro
Limited,
Mumbai

F No 01ノ 80ノ050ノ00115ノAM17ノDESI Lic No.and date
Meeting No.01/18 RLA No 03ノ 95ノ040/00654ノAM16 0310801773

dt 14 01 2016Date:11042017 Request for amendment and re-
consideration of item.

Decision: The Committee noted that modified the norms based upon the recommendation of DIPP vide
U.O. No. 1212412017-TSW153-AlR dated 1 1.04.2017 as under:

1. Words "Thickness 30-70 mm" may be suffixed with the description of import items at Sl.
Nos. 1 to 3.

2. No change may be made in the quantities of import items at Sl. No. 1,2 & 3 as the same
have been allowed as 1.05 Kgs./Kg. content in the export item.

3. Quantity of import item at Sl. No. 5 may be allowed as 55 Nos. (116860 Kgs.) on net to
net basis with accountability clause.

4. No change may be made in the weight of import item at Sl. No. 6 as the same has been
allowed after taking 20 % recovery from scrap.

5. Quantities of import items at Sl. No. 8, 9, 10 & 1 1 (welding consumables) may be allowed
as 30438 Kqs., 22000 Kqs. 20788 Kqs. & 51226 Kqs. respect*relvr,as*details for

17
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@submittedbYthefirm'
6. d,];;t[y;i;port itefr at sl. No. 12(New item) namely' Thermocouple ' mav be

"r 
gi lio. on net to net basis with accountability clause

¨ Ю03-M/sB「la
FurukaWa Fibre
opucs Pvt Ltd,
Goa

case No AIR-163 1710006132
dt 22 06 2015

-040′ …

No 01/18

靡 nml「瑯nI
"Telecommunication Grade Single

Date:11042017

ffithasbeensentto On 17 02 2017 for

examma‖ On and∞ mments CaSeも deferred t0 23 05 2017

r. NoOt l8OlOSOlO0347/AM 16/DES.l

Furukawa Fibre

Optics PVt Ltd,

Goa

case No AIR-164
1710006162
dt l1 08 2015

RLR t to. t zrzaloao,o9933/AM 16No 01/18
Requesa fo- reconsideration of
ratification of norms for export of
"Telecommunication Grade Single

Date:11042017

ffittoDElronlT
examination and comments. Case E !efellg!-192! 092!17'

F No01/80ノ 050′ 00361′AM16ィDESIM/s Birla
Furukawa Fibre
Optics Pvt. Ltd.,
Goa

Case No A/R-165
1710006165
dt 27 08 2015

nU ruor ZAATOaOIoo043/AM 16No 01ノ 18

臨せ:i:nW nf濯電「霞器nf
"Telecommunication Grade Single

Date:11042017

DEIT on 17 02 2017 lot

examination and comments. Case is deferred to 23.05'2017'

F No 01/80′050′ 00003′AM17
RLA No. 33/241040/00007/AM 1 6No 01/18

Date:11042017

to MSME (Chemical) on

17.02.2017 fot examination and comments. Case is deferred to 23 05 2017

S Noll
F. No.01 /80/050/00097/AM 1 2/DES. ICase No AIR-168

0510297632
dt 26 07 2011

RLA No.05/23/040/001 56/4M1 2No 01/18
nequest for re-consider for ratification
of norms for the product.

Date1 11 04 2017

Sh‖ Arun Raut,Drector frOm the nrm appeared before the Committee for`Personal Heanng

H;-"-pl;i; ,b"i,t oetaiis of export ald im?9!t ilelP}igt:,:T,^9""ittee He was advised bv the
…~~「 ~~~~~~    heanng submission`for i

urthσ  Ⅸa雨nat∞   島識 ム`IF‐ 7Committee to subml post
ハ ^_^:^」 ^`^´ ´̂月 ●^う OA員 うn47Case ls deferred to 23 05 2017
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S No12
Case No.A/R-169 M/s SiHa

lmpex Pvt
Ltd,New
Delhi

F.No 01/80ノ050/00115ノAM15ノDESl Lic. No. and date
Meeung No.01/18 RLA No.05ノ24/040/00446ノAM13 (|)0510351414

dated l1 04 2013

(ii)0510350478
dated 01 04 2013

Date:1l o4.2017 Request for re-fixation of norms.

Decision:TheCommitteenotedthatmodifiedthenoim
U.O. No. 1212412017-TSW169-tuR dated 11,04.2017 as under:

1. lt was informed by the firm's representative during Personal Hearing in Norms Committee on
28.02.2017 that exports & imports against the two Advance Authorizations were made by them
prior to ratification of Norms by the Norms Committee and therefore, it is not possible to amend
description of export & import items in the export & import documents as per the decision of
Norms Committee. Further, it was also confirmed by the firm's representative that they imported
"unannealed moly mirror/shield" and exported "annealed moly mirror/shield" after due annealing.
Documentary evidences to this effect were also submitted during the Personal Hearing.

2. Keeping above in view, for the purpose of redemption, description of export items in the both the
Advance Authorizations may be restored as per originalAdvance Authorizations.

RA may take further necessarv action accordinqlv.

S No13
Case No.A/R-172 M/s Lloyd

ElectHc&
Engineering
Limned,New
Delhi.

F No.01/80/050ノ 00447ノAM13ノDES.l Lic No.and date

Meetino No 01/18 RLA No.03ノ 23ノ040ノ00346ノAM13 0510341301
dt 20 12 2012Date:11042017 Request for revision/amendment of

norms.

Decision: The Committee noted that modified the norms based upon the recommendation of DIPP vide
U.O. No. 1212412017-TSW172-AlR dated 11.04.2017 as under:

For the purpose of redemption, taking clue from SION C-814, norms may be modified as under:

1. Quantities of import items from Sl. No 1, 2, 3, 5, 7 & 8 may be allowed on net to net
basis with accountability clause.

2. lmport item at Sl. No. 4 may be allowed as 1.01 Kgs./Kg. content in the export products.
3. Quantity of import item at Sl. No.6 may be allowed as 1.02 Kgs./Kg. content in the

export products.

RA mav take further necessary action accordinqly.

S No.14

Case No.AIR-188 M/s Bharat
Heavy
Electricals
Ltd., Chennai

F.No.01/80/050ノ 00440/AM12/DES: Lic.No.and date

H

Mee‖ ng No 01/18 RLA No.04ノ 24ノ 040ノ00217ノAM12 (i)0410131227
dated 02 12 2011

(ii)0410114137
dated 31 05 2010

(iii)0410128752
dated 30.09.2011

(iv)0410119697
dated 12 12 2010

(v)0410110351
dated 23 12 2009

(vi)410121379
dated 08 02.2011

(vil)0410108868
nte岬 脚 Q9

Date:11042017 Request for amendment of Export
product weight of norms

19
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(v‖ 1)0410108786
dated 23 10 2009

(lx)0410128794
dated 30.092011

(x)0410121382
dated 08 02 2011

(xl)0410089879
dated 08 06 2007

(xil)0410115017
dated 28 06 2010

(XI11)0410130775
dated 23 11 2011

(xiv)0410114086
dated 28 05 2010

(xv)0410121519
dated 10 02 2011

(xvl)0410107827
dated 15.092009

(XVi†)0410112742
dated 29 03 2010
and

lは前o0410110530
dated 04 01.2010

on the written recommendation of DHI

vide U O No TSWB 3ノ 46/201l dated 31 03 2017(Annexure enclosed)

ANNEXURE

SI No AA No.and date Ea‖ ier Ralled

ExpOrt Weight

(MT)

Revised Export
Weight (MT)

0410131227 Dated 02 12.2011 6469 6338

2 0410114137 Dated 31.052010 4317 3882

3 0410128752 Dated 30 09.2011 14662 11238

4 0410119697 Dated 12 12 2010 3995 2637

5 0410110351 Dated 23 12 2009 2663 2027

6 0410121379 Dated 08 02 2011 2676 1928

7 0410108868 Dated 28 10.2009 12391 8726

8 0410108786 Dated 23 10.2009 12391 8680

9 0410128794 Dated 30 09.2011 8889 5367

10 0410121382 Dated 08 02 2011 2676 1883

0410089879 Dated 08 06 2007 4660 3857

12 0410115017 Dated 28.06.2010 4436 3927

13 0410130775 Dated 23 11 2011 10052 6176

14 0410114086 Dated 28.05.2010 4356 4327

15 0410121519 Dated 10 02 2011 8714 6757

16 0410107827 Dated 15 09.2009 2197 802

17 0410112742 Dated 29.032010 4727 3827

18 0410110530 Dated 04 01.2010 3155 2667

Case No.A/R-184 M/s Schmetz
lndia Pvt Ltd, 「

NQttκ釧 刊Ю∞創ハⅢ
:讐 乳 塾 姿 F釧 ト

S.No.15

20

M/s Bharat Heavv Electricals Limited. Ghennai



Meeung No 01/18 Gandhidham Request for Re-view norms allowed for lndustrial
Sewing Machine Needles.Date1 11 04 2017

Decision: The following points were considered by the Norms committee for review of scrap norms:

1. Request is for revision of scrap norms for the manufacture of lndustrial Sewing Machine
Needles by an EOU in terms of para 6.08 (e) of Foreign Trade policy 2O1S-20 and not for
revision of norms under Advance Authorization.

2. While fixing SIONs or adhoc norms under Advance Authorization, recovery is normally taken
from the scrap generated during the manufacturing operations. ln case EOU/SEZ units, as
disposal of scrap is on payment of appticable duties, recovery for scrap is not required to be
taken for fixing of scrap norms.

3. Even if SION exits for Sewing Machine Needles at C-800, wastage may vary for different
sewing machine needles, depending upon their sizes & shapes.

4. ln the present case, MSME-DI, Bangalore have certified scrap norms, after inspection of the
manufacturing process.

ln view of the above and as the scrap norms shall be used for the disposal of scrap actually
generated during the manufacturing operations on payment of applicable duties and not for fixation of
norms under Advance Authorization, it was decided to accept the recommendations of MSME-DI,
Bangalore for revision of scrap norms for manufacture of lnduskial Sewing Machine Needles in terms of
para 6.08 (e) of Foreign Trade Policy 2015-20. This decision shall however be applicable as ad hoc
norms for this application only.

DC (CSEZ) mav take further necessary action accordinqlv.

S No16
Case No A/R 01 M/s Tema india Ltd,

Mumbal
F No 01 80 050/00184/AM15/DESi Lic No and

date

Meetinq No 01′ 18 RLA No 03′95/040/00054′AM15 0310778836
dt 21 04 2014Date1 11 04 2017 Reouest for rejixation of norms.

Decision: The Committee noted that modifled the norms based upon the recommendation of DIPP vide
U.O.No. 121241201 7-TSW01 -AlR dated 11.04.2017 as under:

Net Empty weight of export items at Sl. No. 1, 2 & 24 may be modified as 53.72 MI,56.82 MT &
1.53 MT respectively.
Quantity of import item at Sl. No. 1 may be allowed as 4804.8 Meters (4.815 MT) on net to net
basis as claimed by the firm.
Ouantity of import item at Sl. No. 2 may be allowed as 16218.2 Meters (15.109 MT) on net to net
basis as claimed by the firm.
Quantity of import item at Sl. No. 6 may be allowed as 148 Nos. on net to net basis. Duty free
weight of this item may be allowed as 197.756 Mf as 1.212 Kgs/Kg. content in the export
products after taking 200/0 recovery from scrap.
Quantity of import item at Sl. No. 15 may be allowed as 29902 Kgs. as 1 .57 Kgs./Kg. content in
the export items after taking 1/3'o recovery from scrap.
Quantity of import item at Sl. No. 16 may be allowed as 7525 Kgs. as 1.53 Kgs./Kg. content in
the export items after taking 1/3'0 recovery from scrap.

RA mav take further necessary aclon accordingly

4

5

6

S No17
Case No A/R 02 M′s Tema lndia Ltd,

Mumbal
F No 01 80 050ノ 00603/AM15/DESI Lic. No. and

date
Meeung No 01ノ18 RLA No 03′ 95′040/00709/AM15 0310791613

dt 02 12 2014Date1 11 04 2017 Request for ratification of norms
Decision:The Committee noted that ratined the norms based upon the recommendation of DIPP vide

UO No 12′ 24′2017-TSヽハ″02A/R dated l1 04 2017 as underi

t Net Empty wdghtOfexpOrt tem may be specFed as 946 M■ _ 蠣島 軸 よ 減
=理
型

…
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recovery from scrap.
Or""tiii 

"iirp"rt'item 
at St. No. 2 may be allowed as '14 Nos. on net to net basis. Duty free

,"'gnt,ot this item may be allowed as 35222 Kgs. as 1.091 KgS/Kg. content in the export

product after taking 20% recovery from scrap.

fiuantit, ot imporittem at Sl. No. 3 may be allowed as 9 No-s. on net to net basis. Duty free

werght i,f this item m"y be allowed as applied for i.e 25020 Kgs , as 1 015 Kgs/Kg content in

the export Product.
Or"ntity oi import item at Sl. No. 4 may be allowed as 12 Nos. (82 Kgs.) on net to net basis with

accountability clause.
Ouantit/ ot irirport item at St. No. 5 may be allowed as 4 Nos. ( 26 Kgs.) on net to net basis with

accountability clause.

3

4

５

　

　

６

RA mav take further action accordi

S No18
Case No A/R 03 M′s Tema lndia Ltd,

Mumbal
F No 01 80 050′ 00214/AM17′ DESI Lic No and

date

Meetinq No 01718 RLA No 03/95ノ 040/00132/AM17 0310804782 dt
18052016Datel l1 04 2017 Request for ratification of norms

ms based upon the recommenda‖ on of DIPP vide

UO No 12/24/2017-TSW′ 03-A/R dated l1 04 2017 as under:

l  Net Empty weights of export tems at SL No l to 8 may be specined as under:

SI

No
Net Empty
VVeight(MT)

―
¨

０

Ｓ

Ｎ

Net Empty
Wdght(MT)

―
¨

０

Ｓ

Ｎ

Net Empty
llVelght

(MT)

―
¨

０

Ｓ

Ｎ

Net Empty
Wdght(MT)

1 160743 3 160743 5 160743 7 14340
2 160743 4 160743 6 160743 8 178623

2. Word "Relevant" may be preflxed with the description of import items at Sl. No. 1, 5 & 8
3. Ouantity of import item at Sl. No.1 may be allowed as 64898 Meters(7374'l Kgs.) on net to net

basis as claimed by the firm.
4. Quantity of import item at Sl. No. 2 may be allowed as 292 Nos. on net to net basis. Duty free

weight of this item may be allowed as 369030 Kgs. as 1.'15 Kgs/Kg. content in the export
products after taking 20% recovery from scrap.

5. lmport items at Sl. No. 3, 6 & 7 may be deleted as not required by the firm.
6. Quantity of import item at Sl. No. 4 may be allowed as 33 Nos. on net to net basis. Duty free

weight of this item may be allowed as applied for i.e. 21658 Kgs., being less than the net content
in export products.

7. Quantity of import item at Sl. No. 5 may be allowed as 428423 Kgs. as 1.077 Kgs/Kg. content in

the export products after taking 1/3'o recovery from scrap.
8. Quantity of import item at Sl. No. 8 may be allowed as 57326 Kgs. as 1.05 Kgs/Kg. content in

the export products after taking 1/3' recovery from scrap.
9. Quantity of import item at Sl. No. 9 may be allowed as under:

Welding wire/Eleckodes/Strip: 1 4483 Kgs.
Welding Flux: Equal to weight of welding wire/Strip

RA mav take further necessary action accordinqlv.

F No01′ 80/050/000066′AM17/DESi

No 01/18 0510397502
dt 04 02 2016Date1 11 04 2017 Request for ratification of norms.

Ded釧帆 硫 e Com而te not“ hd he ttrs Юttest ms mm∞ 耐 b heD戦
撃
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exam natlon and comments Case is deferred to 23 05 2017

S No19
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S No20
Case No AIR-05 M/s Shak‖

Pumpsぐ )Ltd,
Bhopal

F No 01/80/050/000321/AM16′ DESI Lic No and
date

Meeung No 01′ 18 RLA No 56/24/040/00024/AM16 5610004662
dt 21 08 2015Date1 11 04 2017 Request for amendment of norms.Decision:Thecommitteenotedthatthefirm,SrequeStm

examination and comments. Case is deferred lo23.05.20i7.

S No21
Case No AIR-06 M/s Godrel

&Boyce
Mfg Co
Ltd,

Mumbai

F No 01780/050/00435/AM16/DESI Lic No and
date

Mee‖ ng No 01/18 RLA No 03/94/040/00441/AM16 0310798673 dt
04092015Datei l1 04 2017 Request fo「  correction in rat1lcation of

norms
Decision: The Committee noted that the firm's request has been sent to the DHl on 05 04 2017 for

examination and comments Case is deferred to 23 05 2017

S No22
Case No/VR-07 Mノs Sharma

Pharmaceuucal
Pvt Ltd,
Gularat

F No 01/807050′ 00308ノAM14/DESi ｄａ０ｉＣＮ
詭

Ｌ

ｄ

Meetinq No 01/18 RLA No 34/24/040700131ノAM14 3410037864
Date l1 09 2013Date:11042017 Request for ratification of norms.

Decision:The Commitee noted that DIPP representative present in the meeting has raised deficiency

in the firm's app‖ catlon as under and decided to send itto the firm to furnlsh reply:―

・SI No 3,4,5&1l ExpOrt Product VVise"

Case is deferred to 23 05 2017

S No23
Case No AIR-08 Irrl/s Larsen &

Toubro Limited,
Mumbai

F No 01/80′ 050/00241/AM16/DESI Lic. No. and date
Mee‖ nq No 01/18 RLA No 03/95/040/00156ノAM16 0310797014

Date 02 07 2015Date1 11 04 2017 Request amendment of ratifcation of

norms
Decision: The Committee noted that the firm's request has been sent to the DRDO on 05.04.2017 for
examination and comments. Case is deferred to 23.05.2017.

S No 24

Case No A/R-09 M/s L&T-MHPS
Turbine
Generators
Private Limited,
Guiarat

F No01ノ 80/050′ 00652′AMl1/DESI Lic. No. and date
Meeung No 01ノ 18 RLA No 03/95′ 040/00545/AMll 0310601333

Date 15 11 2010Date:11042017 Request for re-ratification of norms.

Decision:The Committee noted that modined the norms based upon the recommenda‖ on of DHl vide
U O dated l1 04 2017

RA may take further necessary actlon accordinqlv

S No25
Case No AIR-10 M/sL&T― MHPS

Turbine
Generato「s
Private Limned,

Guiarat

F No 01/80/050ノ 00119ノAM12/DESI Lic. No. and date
Meeung No 01718 RLA No 03′ 95/040′ 00126カヘMll 0310635194

Date 09 06 2011Date:11042017 Request for re-ratification of norms.

Decision:The Committee noted that modified the norms based upon the recommendauon Of DHl vlde

U O dated l1 04 2017
RA may take further necessary action accordlngly

aptt. of commerl
23
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Department of Heavy lndustry

For NC Meeting dated LLl4l2OL7

|:::[ifF三

二 ´

′

lndustrial Adviser

Dy DGFT-DES-I

ID AA No Name SION C- 164717742/ GN-4/Repeat

4 510387476 lSGEC H Item 1,2- net to net under GN4 with accountability clause.

53 410162206 Wheelsl %wastage on Repeat basis of earlier NC approved AA

54 410162205 Wheels I %wastage on Repeat basis of earlier NC approved AA

A/Re 310601333 L&T Item 13-36 total number is same as in approved AA for repeat.
|hem70,7t,73,74,77,79,83,84- net to net under GN4 with accountability clause.

A/R10 310635194 L&T Item 93-99-net to net under GN4 with accountability clause.

EP rating -justification as enclosed by DES-I ,in order.

Serial number is shifted by one digit due to ltems 5 of
present AA to be repeated with ltem 78-79 of qpgqyg!4A.

NC may take a view

_aq-
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Department of Heavy lndustry

For NC Meeting dated tU4/2077

l-o

ffi,7

|:::fifFttL´

′

lndustrial Adviser

Dy DGFT-DES-I

sroN c- L6471L7,

Item 1,2- net to net under GN4 with accountability clause'510387476
on Repeat basis of earlier NC approved AA

on Repeat basis of earlier NC approved AA

Item 13-36 total number is same as in approved AA for repeat.
Item70,71,73,74,77,79,83,84-nettonet undergrua*itt'accounta'
Item 93-99-net to net under GN4 with accountability clause'

EP rating -justification as enclosed by DES-I ,in order.

Serial number is shifted by one digit due to ltems 5 of

AA to be repeated with ltem 78-79 of approved AA.

NC may take a view

--&5 -
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting datetl 11/04/2017 - Case No' 2116/80 (M/s Dee Development Engineers

;t,r6 (,ia;ce Authorization No' 0510398216 dated 13'04'2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl' No' 3' 4' 5 & 11 of Standard Deficiency

Format. exPort Product wise'

2. Quantity 
"It><-r"t* 

ittrn in meters- 
-also 

in addition to its weight'

3'quantitiesor.i'.p"n.i...'atSl.No.lto4inmetersalsoinadditionto
their weights'

+. quantities oi import items at Sl' No' 5 to 9 in Nos' also in addition to

their weights'

Norms committee maY take a view

:Iド:|ミ::1号りぢ:夕;ド::_Ts、v/28  dated l1/04/2017

-..J,,.-

1rl--1t--r2-
(S. K. Jain)

DeveloPment Officer
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Department of Heaw:ndustry

For NC Meeting dated l1/4/2017

Dy DGF丁―DES― l

I

[e-----"-tY
(K.r.Tiwari)

lndustrial Adviser

.-

S:ON C-1647/1742/G

Item 1,2- net to net under GN4 with accountability clause.

on Repeat basis of earlier NC approved AA

on Repeat basis of earlier NC approved AA

Item 13-36 total number is same as in approved AA for repeat,
item 70,71′ 73,74′ 77′ 79′83′ 84‐ netto net under GN4 with accountab‖ ity clause.

Item 93-99-net to net under GN4 with accountability clause.

EP rating -justification as enclosed by DES-I ,in order'
Serial number is shifted by one digit due to ltems 5 of

AA to be repeated with ltem 78-79 of approved AA.

NC may take a view

ヽメ7:
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Department of Heaw industrγ

For NC Meeting dated l1/4/2017

1墜

=if_′
(K.K.丁 iwan)

lndustrial Adviser

Dy DGFT― DES― |

SiON C-1647/1742/GN

Item 1,2- net to net under GN4 with accountability clause.510387476

on Repeat basis of earlier NC approved AA

on Repeat basis of earlier NC approved AA

Item 13-36 total number is same as in approved AA for repeat.
!tem 70,71′ 73,74′ 77,79′ 83′ 84-net to net under 6N4 with accountablity ciause.

Item 93-99-net to net under GN4 with accountability clause'

EP rating -justification as enclosed by DES-I ,in order.

Serial number is shifted by one digit due to ltems 5 of
AA to be repeated with ltem 78-79 of approved AA.

NC may take a view

―
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Bonatrans India Ltd for ratification
of norms of AA no 0310808077 dt 26-09-2016

DES-I, DGFT may kindly refer to the above mentioned licence
M/S Bonatrans India Ltd. I am directed to state that the firm
may be asked to submit following information.

1. Sl no b) of Raw materials /Consumables(B) as per
Technical Details II in appendix 4E of application.

The above issues with the approval of IA(KKT).

30‐ 03-17

DGFT′ F「DO,DES― I
Deptt.of HI′ UO No 3(15)/17-TSVV(B) dated

′́■―
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Department of lndustrial Policy&Promotion

(TSW)

NC Meeting dated llノ 04/2017‐ Case No. 1ノ 21ノ80(M/s Bharat Precision lnst Co.)

(Advance Authorization No. 0510399946 dated 30.09.2016)

Advance Authorisation may be ratifled as under:

- 1. Net weight of export item may be specified as 20370 Kgs'

2. Import item at Sl. No. 1 may be allowed on net to net basis

clause.
3. Quantity of import item at Sl. No' 2 may be allowed as 1'05

export item as claimed bY the firm.

Norms committee may take a view

Norms Committee II
DIPP No 12/24/2017-TSW/61  datcd l1/04/2017

with accountability

Kgs./Kg. content in

Development OIIicer

~L・  ヽ 一

(二.J肝
|レ |ト
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Department of Industrial Policy & Promotion

(rs\9

NC Meeting dtted 1110412017 - case No. 30/21180 (M/s Heurtey Petochem India Pvt.

Limited) 1Adr"r"" Authorization No' 0310808805 dated 27'10'2016)

Replysubmittedbythefirmvidetheirletterdated22.02.20|Thasbeenperused
whichisnotcompteteandtheymaybeaskedtosubmitthefollowinginformation:

1 Information in respect of Sl. No. 5 & 11 of Standard Deficiency Format, export product

wise.
FornetweightofcomponentstobemanufacturedfromimportitemsatSl'No'1to8'
details of components with net weights thereof may be indicated'

Detailed calculations for the quaniity of import items at Sl. No. 8, 11 & 12, supported by

4鵜罵鍬器::謂1潔歯uRよ;i認警∬:d耐

NollllS COmmittee may take a view

3

´ 鷲議 ,L"フ
(S.K.Jain)

Development Olficer

Norms Committee I
DIPP No 12/24/2017-TSヽV/70  datcd l1/04/2017

-?t -
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Department of Industrial Policy & Promotion

(rs!Y)

NC Meering itated 11104/2017 - Case No.20/21180 (M/s spectrum Automation & controls)

(Advance Authorization No. 05f0400445 dated 22'11'2016)

Firm may be asked to submit the following details:

l.InformationinrespectofSl.No.3,6,S&gofStandardDeficiencyFormat'
2. Details of import iiem at Sl. No' 48 and its specific use in export items'

3. Use of import items at Sl. No' 51 & 52 in manufacture of export items'

Norms committee may take a view

Norms Committee Ⅱ

DIPP No 12/24/2017-TSヽV/73  datcd l1/04/2017

//
(S.K.Jain)

Development Offlcer

ーい 日ヽ ,こ ‐1、_
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Department of Industrial Policy & Promotion
(TS!9

NC Meeting dated 1110412017 - Case No. 14/21180 (lWs Driplex Water Engineering
Private Ltd,) (Advance Authorization No. 0510400591 dated 02.12.2016)

Firm may be asked to submit the following details:

l. Basis for the quantities of import items at Sl' No. 1 to 5 supported by
documentary evidence.

2. Bifurcated quantities of import items at Sl' No. 1 lo 29 to be accounted

for in the export item and to be supplied as spares

Norms committee may take a view

(S. K. Jain)
Development Officer

Norms Committee I
DIPPNo. 12/2412017-TSW/74 dated 1110412017

*3i 
-
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Departnlent of lndustrial Policy`L Promotion

(TSW)

NC IIleeting dated l1/04ノ 2017‐ Case No.16/21/80(Ⅳ Vs Driplex Water Engineering

Private Ltd.)(Advance Authorization No.0510400590 dated 02.12.2016)

Firln inay be asked to submitthe follo、 マ■ng details:

l Basis for the quantities of import items at Sl No l&2 supported by
documentary evidence

2  Bifurcated quantitics of import items at Sl No. l to 17 to be accountcd

for in thc cxportitem and to bc supplied as spares

NollllS COmmittee may take a宙 e、v

/″
イ 'L…

(S.K.Jain)
Development()fflcer

::ド11RI:l号 )うiウ;ぎキ:_Tsw/75  dated l1/04/2017

―ちレー
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Ministry of Heavy lndustries&Public Enterprises
Department of Heavy lndustry
TSW(B)SectiOn

SubJect:  ApplicatiOn of M/S G!ovis lndia Pvt.  Ltd for
ratification of norms of AA no-0410161029D丁 21‐ 09‐ 15

DES-I, DGFT may kindly refer to the above mentioned
application of M/S Glovis India Pvt. Ltd. I am directed to
state that the comments of this Office is as under

" DES I may examine the applicant's justification given
in their letter of dated 04097-16 to consider on repeat basis
after calling for appropriate AA no."

The above issues with the approval of IA(KKT).

B.t.NaYak
Development Officer

30-03-17

DGF「′FFDO,DES― I
Deptt.of HI′ ∪O No3(01)/17-丁SVV(B) dated

-3'―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 11/04/2017 - case No. A./R-153 (M/s Larsen & Toubro Limited)

(Advance Authorization No. 0310801773 dated 14,01.2016)

Norms may be modified as under:

l. Words .. Thickness 30-70 mm,' may be suffixed with the description of impo(

items at Sl. Nos. 1 to 3.

2. No change may be made in the quantities of import items at Sl' No' 1,2 & 3 as

the same have'been allowed as 1.05 Kgs./Kg. content in the export item'

3. Quantity of import item at Sl. No. 5 may be allowed as 55 Nos' (1 16860 Kgs )

on net to net basis with accountability clause.

4. No change may be made in the weight of import item at Sl. No. 6 as the same

has been allowed after taking2} %o recovery from scrap'

5. Quantities of import items aisl. No. 8, 9, 10 & 11 (welding consumables) may be

ailo*ed as 30438 Kgs., 22000 Kgs. , 20788 Kgs. & 51226 Kgs' respectively as

details for requiremeni of welding consumables submitted by the firm'

6. Quantity of import item at Sl. No' tZlNew item) namely, Thermocouple ' may be

uilo*"d ut 92 Nos. on net to net basis with accountability clause

Norms committee may take a view

Norms Committee I
DIPP Nr 12D4l2017-TSW153-A/R dated 1110412017

4議 Jaギ戸
L●●lエ

Development Offlcer

-3ら 一



Department of Heavy Industrfl'
丁SW(3)SecuOn

Subject: ApplicatiOn Of M/s B00ms systems
norms of AA no 0510297632 dt 26-07-11

for ratification of

DES-I, DGFT may kindly refer to the above mentioned AA
of M/S Booms Systems. Firm's representation has been
examined. DGFT is requested to clarify as to whether Assembly
and Installation at project site is also included in the definition
of manufacturing given at para 9.31 of policy. The firm may be
asked to submit following clarifications.

1. Firm may clarify if there is any amendment in Advance
Authorisation.
The firm to clarify if export products were
manufactured in the plant or only assembled at site.
Both in import list and excise (out), control station 1

appears same. Also BFV at 11A(b)-serial no 50. The
firm to clarify if there is still manufacturing activity,

/\6r- / /)
/ // / t,/ ---
/ / / / \ k--V(t ' B.C.Nayak
Development OfFicer

2θ -10‐ 15

dated       _

ヾ
｀

Ｚ^

3.

DGEL FTDOι⊇ES‐ I
Deptt.of HI′ uo No3(48)/12-TSVV(B)

_j1 _



岬 N。 |}

一|)IЧ I“ |フ

Department of lndustrial Policy&Promotion

(TSV/)

NCMeetingdatedll/04/2017-CaseNo'A/R-r69(M/sSirialmpex(P)Limited)
(1. Advance Authorization No' 0510351414 dated 11'04'2013)

i2. Advance Authorization No. 0510350478 dated 0l'04'2013)

1. It was informed by the firm's representative during Personal 
-Hearing 

in. Norms

Committee on ZS.bZ.ZOll that exports & imports against the two - Advance

Authorizations were made by them prior to ratification of Norms by the Norms

Committeeandtherefore,itisnotpossibletoamenddescriptionofexport&import-items
i, it. 

"*po.t 
& import iocuments as per the decision of Norms Committee' Further' it

was also confirmed by the firm's representative that they imported "unannealed moly

mirror/shield" and exported "unn"ul.d moly mirror/shield" after due annealing.

DocumentaryevidencestothiseffectwerealsosubmittedduringthePersonalHearing.
2. Keeping above in view, for the purpose of redemption, description of export items in the

both the Advance Authorizations may be restored as per original Advance

Authorizations'

Norms committee may take a view

Norms Committee I
DIPP No 12/24/2017‐ TSW/169-A/R  dated l1/04/2017

′ tキ _・ |._lト

(S.K.Jain)
Development Officer

ィ8よ ″



Departinent of lnduStrial Policy&PromotiOn
(TSW)

製 N・ iヽ3

7d'

NC Meeting dated 11104/2017 - Case No' A/R-172 (lWs Lloyd Electric & Engineering
-il.fi.aj 

t,c."d""nce Authorization No' 0510341301 dated 20'12'2012\

For the purpose of redemption, taking clue from SION C-814' norms may be modified as

underl
1' Quantities of import items from. Sl' No l ' 2' 3' 5' 7 &' 8 may be allowed on

nlet to net basis with accountability clause'

2. r.po.t it"il ut ii' N;' 4 ;"y be allowed as 1'01 Kgs'/Kg' content in the

export Products'
3. Quantity #-itt'p"n item at S1' No' 6 may be allowed as 1'02 Kgs'/Kg'

content in the exPort Products'

Norms committee maY take a view
. - +-:-i1

_4- -- l,t \ -..1!-r )_'- s' K' Jairi)
DeveloPment Officer

Htffi1-rsw/172-AlR dated lrto4tzor.

′3,´
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DEPARTMENT OF HEAVY INDUSTRY

Sub: Amendment in AA- Ref from DGFT

DGFT ref :1/80/s0 /44o/AMr2 DES-I

BHEL Chennai have submitted copy of Project Authority certificated in support of the actualweight
of the Export item ,which may be considered by DGFT for redemption of respective AA in prace of
ea rlier ratified export weight .

This has approval ofJS

DyDGFT, DES-l

rswB 3/46/2OL7 dated 3L/3/ 2077

-Qo-

lndustrialAdviser
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VALUAT10N REPORT WITH PERCENTAGE OF SCRAP

!,vlls Schme tzlndiahlt Ltd., No.28A, KIADB Industrial Area, l't Phase, Kumbalagodu, Bangalore 560074,
a l00Yo Export Oriented Unit manufacturing of Sewing Needles used in stitching. Requested MSME
Development Institute, Bangalore 560010 to provide a technical report regarding the process wastage as

required by CSEZ Authorities to fix the norrns and hence the report:

1 Name and Address of the Unit/Factory lWs Schmetz India hrt Ltd.,28A KIADB Industrial
Area, ltt Phase, Kumbalagodu, Bangalore 560074

2 Date of Inspection 20/05/2016

3 Resistration No. & Date: CIN:U74999MH1997PTC105834
4 Constitution of the firm Private Limited Company
5 Year of Establishment / Date of

Commencement of Production
Ycar ofEstablished:2004

Date:03/01/2008

6 Products to Manufacture Sewing Machine Needles
7 Power load allotted and connected 490 KVA and 390 KVA

8 Employment potential l. Administrative : 6Nos.
2. Technical 13 Nos.
3. Skilled 34 Nos.
4. Unskilled 17 Nos.

9 Name of Inspecting Officer Shri K Shivappa,
Asst. Director (Mech)
MSME -DI. Bansalore-I0

Unit's activitv and operations involved at (lWS SCHMETZ INDTAIVT LTD.." : -

IWs Schmetzlndiah/t Ltd., is a manufacturer of Sewing Machine Needles made from using imported raw

material - High Carbon Chrome Vanadium Alloy Steel Wire received with identification of Barrel No. are

stored and sent to Wire Cutting Department for processing. Further the raw materials are taken up for
machining which involves various operations like Rounding, Swaging, Rolling and Marking, Soft

Straightening, Stamping, Groove Milling, Barb Grinding and Poin! Hardening, Chemical Deburring,

Brushing and Polishing, Chrome Plating , Hard Straightening, Final Polishing, Final Inspection using

, special purpose mbchines, then sent for packing and labeling to storage. Scrap generated during the process

are stored separately.

The Unit used Dia 2.02 & 2.00 mm High Carbon Chrome Vanadium Alloy Steel as the basic input of raw

material which is imported from Germany. There are various operations done using the State of Art of
machining using Machines like mainly, Swaging Machine, Stamping Machine, Chrome Plating Machine,

Pero Washing Machine etc.,

The major operations involved in machine are Wire Cutting, Rounding, Swaging, Rolling and Marking,
Stamping, Barb ginding & Pointing, Hardening, Chemical De-burring, Brushing & Polishing, Chrome

Plating Hard Straightening, Fial Polishing. Scrap will get generated during mentioned operations.

The machined finished products will be inspected for dimensions as per specification using profile hojector,
Microscopes, Varnier Caliper, Micrometer, different special gauges at different stages After appearance t€st

for dent / forging defects, Finished Parts are packed in specified packs for final dispatch.

It is approved as a 100% EOU Unit vide Letter of Permission No. 116312004:PER:EOU: KR: CSEZ/9I55

Dtd.,2611012004. .
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OBJECTIVE:.

The objective of this report is to assess the Scrap / Wastage generated during the process - from raw
material to the finishing product) technically termed as SION (Standard Input-Output Norms) and to provide
a technical report regarding the scrap / wastage during production process as required by CSEZ authorities
to fix the norns.

OBSERVATIONS AND CALCULATIONS:-
During inspection of manufacturing process it was observed that the scrap was generated during machining
as follows:

Process Visible Scrap Invisible Scrap Total Scrap
Wire Cutting 0% 0% 0%
Rounding 0% 5.H% 5.11%
Swaging 2.19% 0.09% 2.28%
Rolling and Marking 0.25% 0% 0.25%
Stamping 3.03% 0.01% 3.04%
Double Groove卜

`illing

16.49% 0% 16.49%
Barb GHnding and Point 0.98% 2.64% 3.62%
Hardening 0.15% 0% 0.15%
Chemical Deburrine 0.22% 2.75% 2.97%

Brushine and Polishine 0,71% 0.88% 1.59%

Chrome Platine 0.66% 0% 0.66%

Hard Straiehtenins 0.48% 0% 0.48%

Final Polishing 0.56% 0.02% 0.58%

Final Inspection 8.51% 0% 8.51%

TOTAL 34.230/0 11.50°/0 45。 730/0

It is also observed that during the inspection the finding in
in manufacturing process depending on the type of product

Annexure A & B the details of scrap generated
it was weighted individually.

The details are below:
Sl.No. Product Name of Raw

Material
Minimum Scrap
Percentage

Maximum Scrap
Percentage

AveragePerc
entage of
Scrap

1 Sewing M/c Needles
―Amexure― "A``

(Sl.No.01-82)

High Carbon
Chrome Vanadium
Alloy Steel Dia
2.02 mm

43.87% 49.49% 45.860/0

つ
４ Sewing Wc Needles

―Amexure‐ "B"
(Sl.No.01-H7)

High   Carbon
Chrome Vanadium
A1loy  Steel  E》 ia

2.00 1nm

43.02% 49.96% 45。990/0

The required raw material has been assessed to the relevant part as per the drawing. The scrap calculations
have been made and it is arrived that the average percentage of scrap generated Rounding and M4ghining as

perannexure A& B enclosed. _-:K,.€L*K. Shivafiia=
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Department of Industrial Policy & Promotion
(TSIY)

NC Meeting dated llt04t20l7 - case No. A/R-01 (M/s TEMA India Limited ) (Advance

Authorization No. 0310778836 dated 21.04.2014)

Norm may be modified as under:

1. Net Empty weight of export items at sl. No. 1,2 &24 may be modified as 53.72 MT'

56.82 MT & 1.53 MT resPectivelY.

2. Quantity of import item at Sl. No. 1 may be allowed as 4804.8 Meters (4.815 MT ) on net

to net basis as claimed bY the firm.
3. Quantity of import item at Sl. No. 2 may be allowed as 16218.2 Meters (15.109 MT ) on

net to net basis as claimed by the firm.
4. Quantity of import item at Sl. No. 6 may be allowed as 148 Nos. on net to net basis. Duty

free weight of this item may be allowed as 197.756 MT as 1.212 Kgs/Kg. content in the

５

　

　

６

export products after taking 20Yo recovery from scrap.

Quantiiv of import item at SL No. l5 mayle allowed as 29902 Kgs. as 1'57 Kgs'/Kg'

content in the export items after taking l/3'o recovery from scrap.

Quantity of import item at Sl. No. 16 may. be allowed as 7525 Kgs. as l '53 Kgs'/Kg'

content in the export items after taking l/3'o recovery from scrap.

Norms committee may take a view

Norms Committee I
DIPPNo. 1212412017-TSW/01-AiR dated 1110412017

(S. K. Jain)
Development Officer
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 11/04/2017 - Case No. A/R-02(M/s TEMA India Limited ) (Advance

Authorization No. 0310791613 dated 02.12.2014)

Advance Authorisation may be ratified as under:

1. Net Empty weight of export item may be specified as 91'5 MT'
2. Word ,,ifelevant-" may bi prefixed with the description of import item at Sl. No. 1 and its

quantity may be allowed as 6544 Kgs. as 1.22 KgslKg. content in the export product

after taking 1/3'd recovery from scrap.

3. Quantity o1import item at Sl. No. 2 may be allowed as 14 Nos. on net to net basis. Duty

fiee weight ofihis item may be allowed as 35222 Kgs. as 1.091 Kgs/Kg. content in the

export product after taking 20% recovery from scrap.

+. Quantity of import item it Sl. No. 3 may be allowed as 9 Nos. on net to net basis. Duty

d"" *"ight of ihis item may be allowed as applied for i.e. 25020 Kgs., as 1.015 Kgs/Kg.

6.

content in the export product.

Quantity of import item at sl. No. 4 may be allowed as 12 Nos. ( 82 Kgs.) on net to net

basis with accountability clause.

Quantity of import item at Sl. No. 5 may be allowed as 4 Nos. ( 26 Kgs.) on net to net

basis with accountability clause.

Ｃ
，

Norms committee may take a vtew

Norms Committee I
DIPPNo. 1212412017-TSWl1z-AlP. dated 1110412017

,/- )r' *-ff.'-rv">
:1s. 

K. Juio;
Development Officer

- Ltq-



斗Nホ
|フ

Departlnent of lndustrial PoliCyイ &PromotiOn

(TSV0

温船霊狙島1響樹::儡Lf篤鼈。議
03(WsTEMA Inma Lh■ ed)いdVan∝
,2016)

Advance Authorisation lnay be ratifled as under:

1.Net Empty weights of exportitems at Sl.No.l to 8 may be speciied as under:

w∝d“Rdevポ may be pКiXed宙ぬぬe壌1鵬量T鰤駆11ふ翔
°
な霧

慧T騒鳴量啜鳳縛ぶЪ二.may l
S∬1:e鷲馴灘搬麗ど:ンteltte:Lξ!器101翼Lン15畷鮫』鳳雲糧

la1lowed as 33 Nos.on net to net basis.Duty

pplied for i.e.21658 Kgs.,being less than the

net content in export products.

ⅧIf脚∬講乱誡盤で鯖∬鑓:.T距耽:

M、品翼::1器乱れ港
・
takittfdК∬

ew鷺撃:"mpQu吼
寵 胤 胤 胤 淋 i跳

懇 亀 宙J翫五pWelding Flux:Equalto weight ofwe

4.

２

３

５

６

7.

8.

9.

Norms committee maY take a view

Norms Committee I
DIPP No.12/24/2017‐ TSW/03-A/R  dated l1/04/2017

-/E

(S.K.Jain) - {'

Development Officer

160.743160.743160.743
160.743160.743160.743
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Department of Heavy lndustry

For NC Meeting dated LL/4l2Ot7

1.,
Ne-€--,e--_
(r.r.Tiwari)

lndustrial Adviser

Dy DGFT-DES-l

sroN c- L6471t7421
Item 1,2- net to net under GN4 with accoun

basis of earlier NC

on Repeat basis of earlier NC approved AA

Item 13-36 total number is same as in approved AA for repeat.
Item 70,7t,73,74,77 ,79 ,83,84- net to net under GN4 with accountability clause.

Item 93-99-net to net under GN4 with accountability clause.

EP rating -justification as enclosed by DES-I ,in order.
Serial number is shifted by one digit due to ltems 5 of

AA to be repeated with ltem 78-79 of approved AA.

NC may take a view

-46 -
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Department of Heavy lndustry

For NC Meeting dated LL/4|2OL7

ll:IlifF三

二 ´

′

industrial Adviser

Dy DGFT-DES-I

S:(DN C-1647/17

Item 1,2- net to net under GN4 with accou

basis of earlier NC

on Repeat basis of earlier NC approved AA
Item 13-36 total number is same as in approved AA for repeat.
ltem 70,71,73,74,77,79,83,84‐ netto net under GN4 with

Item 93-99-net to net under GN4 with accountability clause.

EP rating -justification as enclosed by DES-I ,in order.
Serial number is shifted by one digit due to ltems 5 of

AA to be repeated with ltem 78-79 of approved AA.

NC may take a view

-47-



2x700 MW STEAM TURBINE GENERATOR(WEIGHT OF ONE SET

1750 MT=1123ST+627G)FOR NABHA POWER RAJPURA
Supply of 3x660MW supercritical steam turbine and generator with
their integral auxilaries for Unit-2

Turbines of 650 MW and 700 MW have same material consumption. The output of the turbine is varied by varying the steam parameter
. ln Rajpura Project, increase in flow is established by having more make up at the Deaerator.
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Compar:son of items under Advance Authorisation No‐ 0310635194 dated o9。o6.201l and AA No.03106」 ::::iili[11ふ涯「 芝b.〕ぃ、、、ゝ
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES,I SECTION, ROOM NO,404,4Ih FIOOT, UDYOG BHAWAN:

NEW DELHI-110011: Website: dqft'qov in

F. No.o 1/8o/[Click here and type file header and sl no]/DES-U Dated :

To
M/s.lclick here and type Firm's Name]

lclick here and type Firm's Address]

Subject:- Ratification of the norms in respect of Advance Licence No'

[Click here and type Licence No]dated[Click here and type Licence Date] obtained

under Para 4 7 or HBP (vol l). Meeting No' Date:

1

Sir,
Pleaserefertotheabovementionedadvancelicense,forwardedbytheRLAUndertheirfile

No.[Click treie anO type RLA's File No]to this office for_ ratification of norms. The matter has been

"onLiO"r"O 
by Norms Committee - L lt is requested to furnish information / details only in

respect of the point which has been tick marked below'

Export ltems

Model number, technical specification and specific quantity-both in terms of number (if any)

and/or weight, of each export product (Appendix-33 of current HBP refers)

DetailtechnicalnoteonmanUfacturingprocessincludingtherelevantflowsheet.

Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

furnished.

lmport items

lnformation about the inputs required per unit of the resultant product as per Sl'No l of

Appendix-11A appearing in current HBP (Vol.l) separately for each product'

Components
7. Technical characteristics / part numbers, if any.

g. Assembly drawings / diagrams of the resultant product showing placement and exact use of

components in the export products(s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the

requirement of components as spares.

Raw Material / Consumables
10. Size and specification including grade, composition, range, thickness etc. of the items proposed

for import.

4. Weight of each Export Product.

5,Weightofeachoftheimportedandindigenousinput,separatelyforeachploduct,forthe
purp-ose of material balancing. Net weight (Gross weight minus wastage) for each imported and

indrgenous input in the export product may be indicated. Net weight along with details of other

imp6rted input to be used in ihe resultant product and sought to be imported/procured from

sources other than the license, if any, may also be indicated'
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鵬 緻 圏焦露嵩嘲躍

9 With COmplete luStifCatiOn and supported by

Sheetlayout diagram ofthe materialindlcating the wastage during blanking

Cross Sectional[)iagram of eXport product w th Calculation of raw material requirement and the

麗臨:霞T』枇脱1群患』TC°
Ⅳdd劇飢Nttona r籠∝nttona Standar引加ドた

W¨ι鮮 議』乱熙寵::襦瀾 :報lTI‖ T驚[ln“ sSteel Plates/Sheets more than 30 mm thk
‖i   Steel Plates/Sheets mOre than 70 mm thickness
iv   Others e g Flanges,Pipes,Tubes,3ars/Rods,CastingS′

For9ings etc

慇悧鷺紀ti:騎写::譜1躍r£
t棉∬l「 :d」6J麒 1辟 ,1‖R脚∵Ч器:ヽ服魁

i認i呪

dated 14 11 2002

1t is not clear from the deta‖ s given in apphcation for the Advance Authorization mentiOned

above tO Whether tis a case of Physlcal exports or Deemed exports lfthe same iS Deemed

「
I器:l'β膚『留p躍昭:RFttII:JF旱き『よぎ:‖T腿腹I:邸稲t記認:出l
may be provided■

(D   EPCG‖ cence number and date

under Zero duty or 3 per cent Scheme

s to dlscharge the EO againStthe EPCG Hcence

Any otherinforma‖ on

The mbmtton may tt dЮ tty sen1 0 N∝ mЪfr縄甘塩馳]eLttЪ鮮轟y讐Ⅷ:
器ど靴s糧服し『ぽ∬[t瑞瑠説 fe雨¨“

田。w

Shri K.K. Tiwari,. 1.A., Department of Heavy lndustry, Room No' 476'

LJdvooBhawan. New Delhi 110011.
itrii-"s*rrif Kumar Jain, Do, Department of lndustrial Policy and

Promotion, Room No. 428A, UdyogBhawan, New Delhi-11001 I '

Sh.K.S. Sodhi, Asstt. Director, oclfusf'1e1,7'n Floor NirmanBhawan' New Delhi'

Ms. Asha Nangia, Addl' Director' b/o lnformation & Technology' cco' complex'

New Delhi - 110 003.
Oi. lVteetut Kumar, Scientist'E', DRDO, Room No' 431, Block'B', DRDO Bhawan'

New Delhi.

14

１

　

　

２

５

マ

３

４

　

　

５

Yours fa thfu‖ y,

FOREIGN TRADE DEVELOPMENT OFFICER
FOR DIRECTOR GENERAL OF FORElGN TRADE

Te 011-23061562/Ext 265
Emコ li ncl dq■ Onlc in


